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Title: Introduction of the Taxation Laws (Amendment) Bill, 2017.

HON. CHAIRPERSON (SHRI K.H. MUNIYAPPA): Now the House will take up item no. 10, the Taxation Laws (Amendment) Bill, 2017.

THE MINISTER OF STATE IN THE MINISTRY OF FINANACE (SHRI SANTOSH KUMAR GANGWAR): Mr. Chairman, Sir, on behalf of Shri Arun Jaitley, I
beg to movex:

"That the Bill further to amend the Customs Act, 1962, the Customs Tariff Act, 1975, the Central Excise Act, 1944, the Finance Act,
2001 and the Finance Act, 2005 and to repeal certain enactments be taken into consideration."
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HON. CHAIRPERSON: Motion moved:

"That the Bill further to amend the Customs Act, 1962, the Customs Tariff Act, 1975, the Central Excise Act, 1944, the Finance Act,
2001 and the Finance Act, 2005 and to repeal certain enactments be taken into consideration.”

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Thank you, Mr. Chairman, for giving me this opportunity to speak on a Bill, which quite frankly
will, forever, alter the manner in which we approach tax and excise in this nation.

The old joke, Mr. Chairman, is that only two things are inevitable — death and taxes. But death only comes once, whereas in our country, taxes keep
coming and growing over and over again.

But let me congratulate the Government and the House for the successful passage of the GST. As you know, my party was not totally happy with the
final shape of the Government version of the GST, but we went along with it in the same spirit in which we had introduced the idea in the first place.
It is a good day for democracy when we, as the nation's elected representatives, can reach out across the aisle to work with consensus in a spirit of
bi-partisan cooperation.

I only hope that the Government continues to reach out to other parties in this august House for further consensus and bi-partisan cooperation in the
future. It is my hope that consensus becomes the norm and not the exception. But this depends on the Government, Mr. Chairman, on the
Government's attitude. Reliance on the Government's brute majority, ignoring the arguments and reasonable amendments of the Opposition, will get
Bills passed undoubtedly, but will not, Mr. Chairman, advance the national interest. So, I was very assured to hear the words of the Minister, just
now, when he said, he would pay heed to what we, in the Opposition, have to say.

Now, Mr. Chairman, while I welcome the hon. Finance Minister's efforts to ensure that the respective laws that they wish to amend today, are GST
compliant, I must raise a few matters of concern, which pertain to the overall effectiveness of this proposal.

First is a procedural matter, Mr. Chairman. Two amendments dated yesterday were only received by MPs this morning. Now, you tell me, Mr.
Chairman, how are we supposed to prepare for this discussion in these circumstances? I urge the Government to honour the House by giving people
enough notice to prepare such discussions.

But having said that, Mr. Chairman, we broadly speaking have a Bill that we can all agree with because we are trying, all of us, to make the existing
regimes GST compliant. Yet there are certain features of the Bill that seem unduly optimistic. Either we advance our country to a point where certain
laws become feasible or we pass the laws and hope and pray that everybody will behave in accordance with the law. This Bill takes the latter path.
It assumes a level of competence, inter-Departmental communication and overall cooperation between various Departments of the Central
Government and a level of exchange between States and the Central Government, which is not yet there at the levels needed to fully implement the
processes outlined in this Bill. So, I hope, the Government's optimism will be borne out in the implementation.

But let me elaborate my six principal concerns with this Bill for the attention of the Minister.

The first, Mr. Chairman, is administrative overreach. Under the proposed Sections 108A and 108B of the Customs Act, 1962, "proper persons”
— I assume customs and excise officials — will be given excessive authority to levy punitive actions against several people, individuals and



institutions even like the Reserve Bank of India, the Income Tax and State GST bodies, State Electricity Boards and so on.

This is a clause, much like the provision in the Finance Bill, 2017, which allows excessive powers to IT officials for 'search and seizure' and is a
clear overreach in terms of administrative powers. As it is in our country, in the hon. Finance Minister's memorable words, we suffer form what he
called 'tax terrorism'. It is already asked -- why won't sharks attack Indian tax inspectors? The answer is 'professional courtesy'. Dealing with the
Indian taxman, Mr. Chairman, these days is like dealing with a careless laundry — either way you lose your shirt.
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Looking at this Bill, Mr. Chairman, "the proper officer", who would be a revenue official, will be exercising a quasi-judicial function as well,
making this a case of gross administrative overreach. The official can make the decision and he is also playing the role of the judge in the matter.
Bodies which were previously functioning under a degree of autonomy will now be under the purview of these proper officers, breaking departmental
hierarchy and workflow. In effect, it will be spreading the inspector raj, which my friends in the BIJP have attacked for so many years. An inspector
raj will now be spread over other departments, causing the functioning of other departments to become coloured by the opinions and actions of
revenue officials.

The Bill will also empower authorities to collect information which is "considered relevant for the purpose of the Act". This is a very vague
statement. What is relevant? Who considers it relevant? It is not defining any procedural basis for the procurement of such information. Such
arbitrary powers can lead to abuse, favouritism and corruption. I would welcome clarity from the Minister in this regard as to how you are going to
determine what is considered relevant for the purposes of this Act. How does this Government reward high ambition and aspiration? With high
taxes! The definition of success now in our country is when you spend more to support the Government than you spend to support your family.

Through the GST, the Government has figured out how to get people to pay taxes they cannot afford, on services they do not need. "The best
things in life are free", goes the old saying but I am sure the Minister is working to fix that too.

Now, this Government's definition of progress seems to be when the average Indian now pays out twice as much in taxes as he formerly got
in wages. At a time, when the Government is trying to broaden the tax net, creating opportunities for abuse of tax payers is not wise policy. The
Government has stated that the manner in which the information will be furnished will be notified by them. It begs the question, what is the plan
that they have made to make this overreaching proposal work? Has this been thought-through or is the Government going to make up the rules as
they go along?

Even in an ideal scenario, given the critical shortages of personnel and basic infrastructure, now is not the best time to implement a plan that
proposes fines on officials who are already over worked and under resourced. Allocating a disproportionate amount of punitive power with one
branch of the Government over the others would not be foundation for an effective delivery of the Government's vision in this regard.

They must first seek to address the gaps in recruitment, infrastructure and connectivity between departments before these new sections of
the law are implemented.

Allow me to outline some of these issues, Mr. Chairman, taken from the Government's own response on the issue of vacancies in Government
services. You look at the figure, which comes from the Annual Report on Pay and Allowances of Central Government Civilian Employees for 2015-16
as on 01.03.2015 published by the Pay Research Unit, Department of Expenditure, Ministry of Finance, which was cited by the hon. MoS, Dr. Jitendra
Singh in response to a question in Parliament on vacancies in Central Government organisations. I am not going to give you all the details. I have the
full document with me. But if you look at the total number of the sanctioned posts in the Central Government, you have 4,20,000 vacancies which is
11.52 per cent vacancy rate in the Central Government. You have not filled the posts you got and now you want to give more discretionary power
and more authority to your officials.

I would also like to raise the issue Mr. Chairman of the critical lack of communication between departments. I raised last year the need to
adequately staff our Government departments. I have raised in this House the question of lateral entry into Government service. To address not the
lack of qualified personnel but to also allow for the transference of best practices taken from the private sector and use it in the public sector. Both
your and our Government has had ministers, bureaucrats and other officials taken from the private sector to serve in public service, they have
performed and delivered in an effective manner.

I would like to ask the hon. Minister if he would consider a plan to allow for lateral entry to be used to fill some of the vacancies, in the various
departments referred to in this bill to ensure the overall performance does not drop with the implementation of his proposal. I did receive an
acknowledgement from the Government to my proposal. We had a discussion in Question Hour here, but I am still awaiting action from the
Government.

My second point is this. The Bill seeks to repeal certain Acts that levied cess for such causes as the Beedi Welfare Cess, and the Water (Prevention
and Control of the whole Pollution) Cess. Industrial waste is one of the major causes of water pollution. The pollution levels in all our rivers, the
Yamuna and other water bodies across India, the 44 rivers in Kerala and elsewhere are testament to an amazingly appalling rate of water pollution.
The Water Cess was levied on the consumption of water by industries. There is justice involved in making the polluter responsible for polluting the
resource. I understand, the logic of the GST is to standardise taxes and reduce such cesses. But since you are having additional cesses and 'sin
taxes' anyway for luxury goods, why not for polluting activities?

Mr. Chairman, Sir, I love the concept of 'sin taxes'. The Government puts a high tax on liguor and then imposes such high taxes on everything
else that they drive people to liquor. With due apologies to the interpreters, we are all reeling from a bad case of intaxication.

But coming back from whiskey to water, Mr. Chairman, what we need today on the water crisis facing the country is a level of stewardship
between the Government and the corporate world. In order to drive the water stewardship agenda, industry should understand its own processes
and responsibilities, water use, operating environment and the impact of its own operations on the environment.



Since water is such a precious resources to us and falling levels of potable water around the world have made it imperative for us to protect
and conserve whatever fresh water is still drinkable, I fail to see the logic in not taxing industrial users of water with the water cess.

Does the Government wish to repeal its old Act and replace it with at least more stringent rules and regulations? We seek clarity on this issue
in order to protect the most valuable resource now and in the years to come.

There is also — my third point — the rising cost burden on certain goods. You know that petroleum, crude oil, of course does not come under
the purview of GST. So, this may not be entirely beneficial because prices may shoot up.

The Parliamentary Standing Committee on this subject observed that, "The tax liability of the upstream oil PSUs will increase as the GST rate
on inputs is expected to be higher than the prevailing rate of taxation." This will create distortions in the market which may adversely impact
industries and the citizenry which is dependent on it.

The International Energy Agency estimates that India will account for a quarter of global energy demand growth by 2040 as booming
manufacturing and a bigger, richer and more-urbanised population will drive fuel growth. It expects the country's oil demand to reach 10 million
barrels a day in the next quarter of a century which will probably be the fastest growth in demand in the world.

The Parliamentary Standing Committee, considering this, in discussing the Demands for Grants, said that since crude oil and natural gas will
be kept out of the GST, the upstream companies like ONGC and OIL cannot claim credit for their money spent towards VAT on services hired and
goods used for the production of petroleum products.

Further, during the actual process of refining crude oil, it seems maddeningly inefficient that some of the manufactured products would be
kept under the ambit of the GST while some of them would not. There is a complete lack of consistency.

This has not escaped the attention of the Parliamentary Standing Committee either They flagged this and noted, this will result in distortions
in pricing of the product as well as an increase in the input cost of the oil companies.

Industry experts have pointed out that this will inevitably have a negative effect on the oil, petroleum and petrochemical industries. How can
the same industry be expected to follow two tax regimes: the existing model as well as its successor, the GST?

This would drive up the operational costs of manufacturing and this is something which the Committee/Ministry has also reiterated. There is
likely to be a cascading effect across the supply chain, with either the customer or the manufacturer or both taking a hit.

So, the Committee had recommended that "oil PSUs companies should be able to get adjustment of full VAT credit for the total amount against VAT
that have been paid by them on inputs and services." I would urge the Finance Ministry to discuss with the Ministry of Petroleum and Natural Gas
how you can give full credit of VAT to oil companies to mitigate to some degree the effect of these parallel taxation systems which we are creating
today.

One of the main questions here is what are the safeguards that the Government has instituted to ensure that Indian oil prices are not completely
vulnerable to the harsh volatility of global crude prices?

Mr. Chairman, I am abbreviating my points. The fourth point is about beedi products. Tobacco has been rightly taxed by the Minister — GST plus
additional excise plus sin taxes. Now, despite the fact that tobacco has been proven to be a harmful substance to human health, there is a lower tax
demand placed on beedi products than other tobacco products. Cigarettes which are made in controlled environments under strict supervision are
heavily taxed in order to discourage consumers from consuming them, which is fine. But beedi products which are generally home-made or run as
cottage industry programmes, are not and this is not so good.

As per the Government's list of tariff items, beedis made without the use of a machine have an Excise Duty of only Rs. 12 per thousand hand rolled
beedis. This discrepancy leads to a higher consumption of beedi products, especially amongst people who are poor and illiterate. Why is it that we
charge cigarette smokers extra and place gory images on their packets, while letting beedi smokers have their harmful habit without informing them
of the potential risks? Are we saying that the health of the poor beedi smoker does not matter as much as that of the more affluent cigarette
smoker? I believe that it is in the interest of the Government to promote better health, especially among the poor and illiterate citizens.

Standardisation of beedi rolling, along with placement in a higher tax bracket would make these products less accessible to public. Beedi
manufacturers would in fact also prefer small nimble hands to roll their products, so they employ women and children quite often, keeping them
away from schools and higher education. This industry does not need any more concessions. It requires heavy sanctions for the sake of the public.

And what is more, they have repealed the Beedi Welfare Cess which begs the question as to who is the Government trying to help - the masters of a
harmful industry or the poor workers and their families who have no choice?

Mr. Chairman, I have a fifth point. I will be very brief on the last two points. This is about Central Excise Act 1944 and 1985 — levy of Excise Duty.
Our taxes are pretty onerous. Studying this Bill really taxes the imagination- which was the one thing we thought the Government could not tax.

At present, the Central Excise duty is levied on goods such as tobacco, petroleum products, rubber, oils, vehicles etc. The proposed change on the
levy seeks to ensure that only certain products fall under the new levy, namely, petroleum products such as motor spirit, high speed diesel, aviation
fuel and tobacco products.

These goods are mentioned in the 1985 Central Excise Act and now will be moved to a new proposed fourth schedule to be attached to the Central
Excise Act, 1944, as the new GST is repealing the 1985 Act. That is what we understood from the Central Goods and Services Tax Bill.

Now, at present, the Government has the power to charge Excise Duties through notification in emergency circumstances as per the 1985 Act but



with the Taxation Laws Amendment Bill which we are just passing, it now also seeks to allow the Government to amend the proposed Fourth
Schedule which means the Government would have the power to decide which goods fall under Central Excise with a notification, like, having
emergency powers. Therefore, with the enactment of two new proposed sections 3B and 3C, the powers as defined by the Government mean that it
can amend the rate and materials that fall under Central Excise. This is very worrying, Mr. Chairman.

I welcome the safeguards enshrined within the Bill that the notifications will be laid in front of the House. But I do need clarity from the Government
under what circumstances it envisions in the proposed Section 3B, which says that the Central Government can increase the duty legible in respect
of any goods if the circumstances exist which render it necessary to take immediate action.

Now, where is the reference to public goods? What are the circumstances? Who decides the circumstances? They should come with some
restrictions especially when the emergency powers increases the duty and does not reduce it.

HON. CHAIRPERSON : Please conclude.
DR. SHASHI THAROOQR: Finally, Mr. Chairman, my last concern relates to the risks of delay in implementation.

For the GST to be successful, it requires the harmonization and classification of goods in order to prevent maladministration and also for 'Ease of
Doing Business'. But the problem is whether the implementation will take place immediately. If there are delays till September as recently
suggested, this may leave individuals stranded between conflicting laws and their implementation. Even the complementary rules and laws, the
Government is supposed to frame, are being pushed close to the deadline thereby pressurising stakeholders to accept changes in a rush while
leaving businesses with a little time to adapt to the tax structure.

So, Mr. Chairman, we support this Bill but we urge the Government to take these six concerns into serious consideration and to amend the
regulations accordingly. Thank you.
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"The Constitutional (Amendment) Act also deleted Article 286(3) of the Constitution which empowered the Parliament to declare any
goods of special importance and subject taxation on such goods to certain restrictions. Thus, the concept of declared goods has been
done away with. This needs to be reflected in Central Cess Act."
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for the CST compensation to the Centre asking for compensation. So, States want that in Article 279A for GST Council itself there should be a
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"The changeover to GST is designed to be revenue neutral at existing levels of compliance. Given the design of the flawless GST, the
producers and distributors will only be pass through for the GST. Further, given the single and low rate of tax the benefit from evasion
will significantly reduce. Therefore, there will be little incentive for the producers and distributors to evade their turnover. Accordingly,
this policy initiative should witness a higher compliance and an upsurge in revenue collections. This will also have an indirect positive
impact on direct tax collections. Further, given the fact that GST will trigger an increase in the GDP, this in turn would yield higher
revenues even at existing levels of compliance."
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"&€| with the introduction of GST, the cascading effect of CENVAT and Service Tax would be removed &€} ".
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"&€} with a continuous chain of set-off from the producer's point to retailer's point, major Central and State taxes would be subsumed in
GST and CST will also be phased out, the final net burden of tax on goods, under GST would, in general, falla€}".
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SHRI KALYAN BANERJEE: We have supported it. Then, why you are repeating it is what we do not understand.
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SHRI KALYAN BANERJEE (SREERAMPUR): Hon. Chairperson, Sir, it is a great pleasure to hear all the time Shri Nishikant Dubey ji. Really, I would
love to hear his speech, especially on financial subjects. I consider him as one of the very knowledgeable persons in this field but with great respect
to Shri Nishikant ji, today, I am really frustrated. I was having a confusion as to whether I am hearing the speech of the Taxation Law (Amendment)
Bill, 2017 or an extended discussion of the GST Bill, which has already been passed. There were certain amendments which were not passed. He
was arguing on the GST. But I really respect him. I have respect for him but today possibly he is beyond the point.

The hon. Minister is here. I really do not know from whose mind it has come and it has been changed. I would give him thanks. Clause 2 which has
the extended meaning, after the words, "area of customs station', the words, "or a warehouse shall be inserted'. I really give thanks for that.

In the Statement of Objects and Reasons, it is stated:

"The Customs Act, 1962 provides for removal of goods from a customs station to a warehouse without payment of duty. It is
proposed to amend the said Act to include 'warehouse' in the definition of "customs area" to ensure that an importer would not
be required to pay the proposed integrated goods and services tax at the time of removal of goods from a customs station to a
warehouse."

This grey area really existed for a long period of time. A lot of interpretation has been made about it. But, today he is really clarifying it and
making it a very definite definition. That is the reason that I feel that this part is really very good. Wherefrom has this thought come? I give my
thanks to him that this grey area is being removed. In fact, I would like to tell the hon. Minister of State who is present here, one thing. Last
Tuesday, I was arguing a matter at the Kolkata High Court, when this grey area was under question. Therefore, this grey area has been removed. It
is a very good definition that he has brought. I really appreciate that part. ...(Jnterruptions)

SHRI SHIVKUMAR UDASI (HAVERI): That way, your cases will go down.

SHRI KALYAN BANERJEE : If it goes down with his blessings, it will go down. If it is up with your hatred position, it will go up. He has to accept that.
It does not matter if it goes down with his blessings. Please try to understand that. I am thanking him and he is not in a position to understand that.
He is having a closed mind. ...(Interruptions)

SHRI SHIVKUMAR UDASI : What I said was that litigation would come down. ...(Inferruptions)
SHRI KALYAN BANERJEE: The lawyer never suffers. I am here not as a lawyer but as a parliamentarian. You must appreciate this.
Now, I would come to the next point. I come to clause 3. Under section 108 A, there are sub-sections (a) to ( r). Under sub-section (r ) (1), it says:

"&€}who is responsible for maintaining record of registration or statement of accounts or holding any other information under any of the
Acts specified above or under any other law for the time being in forcea€;"

This is a liability. They have to maintain this. Under sub-section (2), it says:

"Where the proper officer considers that the information furnished under sub-section (1) is defectivea€;"

Who is the proper officer? This 'proper officer' has not been defined. This 'proper officer' has to be defined. Unless it has not been defined, one
cannot make any 'proper officer' by any notification.

15.49 hours (Shri Hukum Singh in the Chair)

Now, they have given a chance of giving a reply in case of a defect. But, in so far as section 108 B is concerned, if they fail to give the information to
the proper officer, they are liable for a fine of Rs.100 for each day. I would say that they are imposing a lesser punishment. They must increase this

punishment itself. While an authority specified under section 108A fails to discharge the statutory duty, he should be penalized more. All very
responsible officers have been defined under section 108A. They are being paid by the State Exchequer. Why will there be a delay? Why should there
be a penalty of Rs.100 in case of a delay? Why should there not be disciplinary proceedings against them? Why will they not be liable to give the
information? The information should be given by an officer immediately. A fine of Rs.100 is not enough. What I am saying is that they should think
about it to amend it and increase the penalty. If the penalty is not higher, nobody will really be afraid of the implications of this statutory provision.

They are bound to do it.

As far as Clause 8 of the Central Excise Act is concerned, after section 3A, the following sections shall be inserted, namely:&€”

"3B. (1) Where, in respect of any goods, the Central Government is satisfied that the duty leviable thereon under section 3 should be
increased and that circumstances exist which render it necessary to take immediate action, &€} "

I say this is excessive delegation. There cannot be an arbitrary exercise of power. Lord Acton once said, "Absolute power corrupts absolutely.” Why
should you delegate such unlimited discretionary power? What is the objective determination for delegating such power? This part delegates
excessive power and this is capable of being abused. ...(Interruptions)

Shri Dubey, I am not talking about GST, I am talking about this Bill. You have not read this Bill while you have read the GST Bill. I am talking
about this Bill. Please sit down. ...(Interruptions) Who will give the answer, you or the Minister? If you have taken the place of the Minister, I would

not mind you answering. In the 15th Lok Sabha we used to call you the shadow Finance Minister. But unfortunately you have not been made either



the Finance Minister or even the Minister of State. What can we do? We had given all our blessings to you and you should have been in the Finance
Ministry. We all have said that you are one of the people who understand financial matters.

According to us, part 3B(1) does excessive delegation of powers. This should not be there. Mr. Chairman, Sir, Dubeyji and his friend next to him have
this on their minds that we always jump up in opposition. It is not like that. We are not like him when he was in the opposition. He was for
opposition and we are not. We are for constructive criticism. We will make our constructive criticism on this and give whatever suggestions we have.
We are not as such opposing the Bill. I just want to clarify the situation. He should not come here with a closed mind as to what our intentions are.
... Interruptions)

#rotolter rammafer @ ga Sft, 3o/ dere difsmy

SHRI KALYAN BANERIEE : Sir, his habit has not gone. He still thinks that he is in the opposition. He goes on interrupting continuously.
offt BrfdreoToet ga & @6 $2wi ugcl 3 e ag fidier & arn, siftre S Bist ok ... (CaEreT)

SHRI KALYAN BANERIJEE : Who will give the answer, you or the Minister?

oft Rifdrwioa g 1 ama st o difer? &...(wwwron)

Ftotofler Famafer @ g off, agar 2 arm) Afdw) Jerad] dleral SISy,

SHRI KALYAN BANERJEE: Sir, give him some time from my time and let him finish speaking. After a long time he has got a chance to speak and he
has spoken. s @Y apft aas eifn el fieft, o) o) dieer S say e 3 A Fora & S afiz gora derar difdm

Sir, this is consequential legislation to the four Bills which have been mentioned in the list. Because this is a consequential legislation it is needed to
be enacted. Despite our objections and amendments, we have to accept whatever is there. After this Bill has come, there is no scope as such to
oppose it except to point out a few things which I have done. I hope that the hon. Minister of Finance who is here will take care of the points which I
have made.

What is the stark reality on the ground? The stark reality is that the power is with the officers of the Central Excise and Customs. It is not a
question of who is in the Government. If the power vested with the Central Excise, Customs, police etc. is absolute, if you give them unrestricted
power, the power is supposed to be abused on so many collateral considerations. Therefore, I would request the hon. Minister to give some
safeguards in the Bill. Whoever has committed a fault should be penalised. I have said this in my speech. But simultaneously, a safeguard should be
given so that no officer arbitrarily exercises the power.

With these words, I thank you and I also thank my esteemed colleague and my friend Shri Nishikant Dubey.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Chairperson, the Taxation Laws (Amendment) Bill 2017 has an added texture as Shri Nishikant
Dubey and the first speaker from the Congress party Dr. Shashi Tharoor have mentioned. He rightly mentioned that because GST has come into

being and is going to be implemented hopefully from 1t July if not from 15t September, this Taxation Laws (Amendment) Bill has got an added
texture. Otherwise, after every Finance Bill, a lot of amendments are also getting effected because of the pronouncement in the Finance Bill of
changing in different Acts. Normally, Members sitting in Opposition also give amendments or opinion on those amendments which are getting
affected. Luckily or unluckily, I have not moved any amendments on this Bill. I do not think that Shri Kalyan Banerjee or any other Member has
moved any amendment.

What has happened is that four specific enactments have been made relating to GST. But other than that, as the Finance Minister had
pronounced the other day, a number of cesses will also be subsumed in the GST. A number of other taxes that were being collected as a surcharge
also get subsumed into the GST. In one line, one can say that the Union Government has given more power to the GST Council. Respective provinces
or State Governments also have given some of their powers to the Council and the Council will be taking major decisions relating to indirect tax. As
Shri Nishikant Dubey rightly mentioned, this is a game changer. Whatever indirect tax mechanism we had in our country during the colonial period
and after 70 years of our Independence, here is a system which we are having for ourselves. It will make things easier for trade and commerce and
free flow of goods from one place to another. This is a conscious decision that all political parties, cutting across their beliefs, have accepted- One
Nation, One Tax, and One Product. AIADMK had a different opinion; some provincial leaders of BJP also had a different opinion. But all of them have
agreed and there is a collective wisdom which prevails in democracy and here we find that through GST it has fructified.
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With this taxation law, there are certain issues which I would like to flag while deliberating on these aspects. It is proposed to amend the Customs
Act to include 'warehouse' in the definition of 'custom area' so that an importer would not be required to pay Integrated GST at the time of removal
of goods from the customs station to a warehouse. In the Customs Tariff Act, the amendment is to provide for levy of Integrated GST and GST Cess
on imported goods. In Central Excise Tariff Act, the CGST, a new Schedule is introduced to provide for classification and duty rates for petroleum
products.

After introduction of GST, the cesses or surcharges that are levied or collected as duties on taxable services would become irrelevant especially for
petroleum and tobacco products. This Bill seeks to abolish certain cesses or surcharges. This Bill also seeks to abolish the cess levied on water
consumed by certain industries and by local authorities under the Water (Prevention and Control of Pollution) Cess Act, 1977.

There are about 16 or 17 Acts where certain sections are being deleted through this Bill. The whole of Beedi Workers Welfare Cess Act, 1976, is
getting deleted; the whole of the Water (Prevention and Control of Pollution) Cess Act, 1977 gets deleted; the Sugar Cess Act also gets deleted.



There are a number of other sections of various Acts and different Finance Acts which are also getting deleted. I was really interested to know about
all these because we do not get any benefit as a Member elected from the State of Odisha or as I reside in Odisha from the Sugar Cess, but of
course Odisha gets benefit from the Water (Prevention and Control of Pollution) Cess Act, 1977 and also the Beedi Workers Welfare Cess Act, 1976.

I fully endorse the view of Shri Nishikant Dubey but he stopped in the middle; he did not go further. One can understand the limitations that Shri
Dubey has. The Beedi Workers Welfare Cess Act clearly demands and provides for a fund. There is a fund. It is collected and deposited in the
Consolidated Fund of India. Subsequently, it is distributed among the States which give their plans and programmes for those specific areas where
these unorganized workers work, where the tendu leaf workers work, where the beedi is produced. These are specific housing schemes, specific
health schemes made under this Act. This is a special prerogative of the Labour Minister. The Minister of Labour of the Union Government and the
Labour Departments of the respective States look into it. The ESI which is also a part of the Labour Ministry also goes into that aspect for
maintenance of those hospitals.

I have my doubt but I would be happy to understand from the Minister of State in the Ministry of Finance. I think he is going to reply to this debate
today in the absence of the Minister of Finance. How can you ensure that the money that was flowing from this fund for these specific targeted
groups will flow? How can you ensure that the plans and programmes will also continue for their benefit? How can you ensure that the money that
will flow to the States will also be of any benefit for these marginalised sections and unorganised workers of our society? I fail to understand it. If
you can frame certain rules and get it sanctioned from the Council, nothing like it; it will be helpful. Ultimately, that section of the people also needs
support. That is why in 1977 when the Janata Party came to rule under Morarjibhai Desai, this specific order was made, an Act was notified, and a
cess was levied. We are against collection of cess but here is a cess which was flowing to the State and also to the District. It is going to stop now.
Well and good, but I would request you to make additional corrective mechanism so that that section also gets support.

Another is Water (Prevention and Control of Pollution) Cess Act. We have seen in our State, there are many other States also, water is consumed by
the industry. As we all know ster @1 vap i 8l &, ae oftd &bt 3ite aean &, Water will be consumed by a person or by an industry and that will also flow. It
will flow in a polluted way. To check the pollution or to get more revenue from that consumption of water, this cess was also getting collected from
1977. Water will be consumed by the industry but you are abolishing this cess on water. How can you ensure that the money will also flow for
specific upgradation of that area? This also needs to be explained

I am not going into the other aspect but I have one more issue for the Government as also for the House to consider. This Government has pushed
ahead with key economic policy reforms. The previous Government did certain things. I would not say that the UPA Government did not do anything.
They did do certain things but this Government has the benefit of the support of more than 300 Members in this House and has the calibre to tide
over the resistance of the Rajya Sabha.

The legal desks have been cleared for the new GST. We have a new monetary policy regime today that is focused on inflation control. That
was not there earlier. The new Bankruptcy Code will help deal with the problem of capitalism. This Government has brought in transparency through
auctioning of natural resources. These things have happened during the last three years. The question today is what next.

The UPA Government had tried its best to push through a number of these policies. It was a different matter, the Congress Party did not have
the full mandate and hence it could not do it. But this Government has the mandate and has tried to have these measures which were contemplated
during the UPA regime or even before when Atal Ji was the Prime Minister You have already taken these three major steps. The new GST is now
going to be made functional. The monetary policy regime is now in place. The Bankruptcy Code, Nishikant ji and other Members of the Committee on
Finance are very much aware, is now in place. The Government has brought transparency through auctioning. The Minister for Power and Non-
conventional Energy is also here. He was very much an advocate for that. That is also in place. The question is what next.

This Taxation Laws (Amendment) Bill is consequential of the GST, no doubt, but what next. I would like to remind this House and also myself
that deep policy reforms do not happen overnight. Many years of preparation within the Government as well as outside is required. It has taken
nearly 17 years to implement GST. Similar is the case relating to monetary policy and bankruptcy regulations. So also, the economic reforms of 1991
were preceded by three Government Committees; first by P.C. Alexander on Trade Reforms, second by Vadilal Dagli on Controls and third by L.K. Jha
on Indirect Tax Reforms.

That is how in 1991 Dr. Sahab was confident enough to move in for free market economy. We should not forget the Seventh Five Year Plan. The
Seventh Five Year Plan gave importance to higher productivity through technological upgradation of the Indian industry. Do we remember who
headed that Seventh Finance Commission? It was Dr. Manmohan Singh. Now, the hon. Prime Minister is saying that we should become a ten trillion
US Dollar economy by 2032. What are the next generation of economic reforms that we need to achieve this goal? Are we prepared to reach the
target of ten trillion US Dollar economy by 2032 which the hon. Prime Minister is contemplating? Can jobs be created? Can high growth be
maintained? These are not mere questions. Strategic thoughts are needed to go into the issues before the policy is designed.

Sir, the Planning Commission is gone. We have NITI Aayog. Should not this Government need to look beyond your administrative achievements and
focus on what economic policy reforms India needs over the next decade? Think strategically for the long-term. Think about the next phase.
Unfortunately, Sir, there is not enough evidence of such thinking as yet. Thank you, Sir.

DR. RAVINDRA BABU (AMALAPURAM): Sir, on behalf of the Telugu Desam Party, I wholeheartedly support this Bill. We have been supporting this
Bill ever since GST has been conceived during the regime. The GST is definitely a progressive tax regime and everybody is looking forward to it and is
enthusiastically waiting for it.

Sir, through you, I would like to ask the hon. Minister to give some clarifications. We have been talking about 'One Tax One Nation'. But, I would like

to ask as to why not 'one administration'. We have two administrations; one at the State and one at the Centre. Why we have two administrations?
Instead of having two administrations, do you not think that it is time to have a federal GST service on the lines of the All India Services? This is the
one thing I would like to seek clarification.



Second thing is about GSTN. The entire success of GST depends on the GST network. This is entirely dependent on the software. I do not as to what
is the preparedness of the Government to launch the software and hardware. Last March, the Government has reviewed the preparedness of GSTN
and said that they are fully prepared for this. I am a little sceptical about this preparedness because this is a very gigantic exercise covering whole of
India and we are launching a revolutionary tax concept. In such a scenario, how far the Government is prepared as far as the GST network is

concerned for launching it from 15t July, 2017 and definitely not later than September?

Sir, another pertinent point is this. Sir, there is a division of tax base of Rs. 1.5 crore above and Rs. 1.5 crore below. In the Rs. 1.5 crore above, the

tax base is divided between the Central Government and the State Governments. I would like to ask the hon. Minister to clarify as to what the
criteria is for Rs.1.5 crore benchmark. amust 1.5 as3ts sue 6t aifdr 2=f & s 3wz 50 per cent will go to States and 50 per cent will come to the Centre.
sad1 spefla @ @iE 8 fip 51 1.5 @ls sue & afdr & offa, 90 per cent will go to the States and 10 per cent will come to the Centre. Sir; in this type of
arrangement, who will pick up assessees? How will you decide which assessee will go which side? 90 e aRiait 3 @wiar smeen, 10 wie sRi=it @ wia
sien 3ftz 50-50 uzdie 3 wlar sesn?

Sir, another important issue is that this GST is an indirect tax. The epitome of indirect tax in India which has got excellent reputation so far
and collecting a lot of indirect taxation smoothly is called the Central Board of Excise and Customs which is collecting central excise, service tax and
customs. Now the name has been changed to the Central Board of Indirect Taxes and Customs.

When this is made, an arbitrary decision regarding tax base of above Rs.1.5 and below Rs.1.5 crore has been taken. A lot of tax base has
been shifted to the States. I feel the CBEC officers who are recruited through UPSC are on par with IAS, IFS, IPS in competence but they are now
rendered unemployed or rather under-employed. So, this will be a callous misuse of manpower which we have in plenty at the disposal of the Central
Government, whereas, the State Governments have never been exposed to central excise or service tax.

Now, central excise is a very complicated structure. It is the manufacturing which is the key to decide whether the central excise is leviable or
not. To know whether a product has undergone a manufacture, there are so many Supreme Court judgments but still it is not very clear. Evenin the
CBEC or even in the Supreme Court, still there are a lot of litigations and it is still res integra.

In such a complicated tax structure, if you are allowing the State Government to administer, especially, the service tax, it will create
prablems. There are four ingredients required to call it as service tax. There has to be a service; there has to be a service provider; there has to be a
service recipient; and there has to be consideration. These four vital ingredients are to be looked into before deciding whether a service is taxable or
not. This much of expertise and technical knowledge is required to understand the indirect taxation.I am not trying to say that the State
Governments are not well-equipped. They may also be well-equipped and they may also be very intelligent. But we have well-trained CBEC officers
who are becoming under-employed whereas the State Governments are becoming under-staffed because they do not have staff. The tax base has
been shifted from the Central Government to the State Government, thereby making the Central Government under-employed and the State
Governments under-staffed.

Another interesting point is regarding vigilance. Jicer smpldie 3 RfSeciar & o1¢ ot sprR s ow oo, o oft afg sue-3ue o1 B o, CBI and CVC
will have jurisdiction. But in the jurisdiction of the State Government, CBI and CVC cannot enter. The Central Excise is a Central Act. The Service Tax
is also a Central Act but it is administered by the officers of the State Government. If there is any vigilance case, who will book the case? Will the
CBI have jurisdiction? Will the CVC have jurisdiction? So, is it not leading to discrimination among the tax administrators? Somebody would go to CBI
and somebody will not. The State Governments naturally resist the entry of the CBI and CVC into their jurisdiction. Therefore, this is another
dichotomy.

These are some of the teething problems because it is being just unfolded. If we take care of all these factors — human, manpower, one tax one
nation, one administration, some vigilance mechanism, GST preparedness, arbitrariness of the tax base of Rs.1.5 crore between the Centre and
States, I feel this will be a smooth unfolding in future. Otherwise, unnecessary problems will be created between the Centre and States which we
would not be able to solve very easily. The GST Council also cannot address all these problems. The GST Council is not the panacea for all ills. We
have to have certain mechanisms in place before going ahead with the GST unfolding.

DR. A. SAMPATH (ATTINGAL): Mr. Chairman, Sir, in the Taxation Laws (Amendment) Bill, 2017, first I would be referring to the last pages of the Bill
and then I will come to the initial pages.

In the Memorandum regarding delegated legislation on page 24 in paragraph 3, the Government says:

"The delegation of legislative power is, therefore, of normal character."

But I have certain reservations in this regard. The delegation of power is not of a normal character. My learned senior colleagues who have
participated in this discussion have pointed out that the delegated powers are unchecked powers; enormous powers and unbridled powers. I fear, if
this august House does not take cognizance of the words of my learned senior colleagues, then we will be creating a machine, a monster and I am
not saying that it will be a Financial Frankenstein.

In the Statement of Objects and Reasons, at page 19, at paragraph 2, it has been mentioned, I am not reading the whole thing, certain
consequential amendments in the Customs Act 1962; the Customs Tariff Act, 1975; the Central Excise Act 1944 etc.' We all know that the holy book
of this nation, the Constitution of India, enumerates three lists, namely, one is *we the people' the Union List, the State List and the Concurrent List.
There are quite a number of international treaties that we have entered into, whether it was Khargeji's party was in power or now it is the NDA is in
power, the people are not concerned about that.



SHRI MALLIKARJUN KHARGE : You and we were together.

DR. A. SAMPATH : No, we were not part and parcel of you. Please do not try to push and pull us along with you. If we supported it was just because
of the Common Minimum Programme and not just because of the beauty of your leaders. The Government of India has entered into quite a number
of treaties without the concurrence, consent and knowledge of this august House and without any discussion in the House of the People. So, what
happened? We are not importing tonnes and tonnes of natural rubber; we are importing tonnes and tonnes of spices and quite a number of other
things and we are saying that the Government has entered into international treaties. Many of the States are suffering because of this. My State,
Kerala, is also suffering; even the States of Tamil Nadu, Andhra Pradesh, Maharashtra and Punjab are also suffering. If we are talking about
cooperative federalism, the Government of India should take into confidence all the State Governments.

Here, we have to look into one important aspect. Why I am saying this is because we are now going into the era of GST. This legislation is also going
to be helpful for the GST. Let it be so. In 2007, the prices of international crude oil prices were $ 72.37 per barrel which when converted into rupee
terms it was Rs. 2784.80 and the LPG price per cylinder then was Rs. 288.08. In 2008, the international crude oil prices were the highest in the
world. It was $99.57 and at that time the LPG price per cylinder was nearly Rs. 328.50. We are now discussing this in 2017 and in this year the
prices of international crude oil is one of the lowest. It is around $41.92 per barrel, but now our consumers are forced to Rs. 734.55 per LPG cylinder.
The split is just like this. One is paying the cylinder price, then the subsidy and then the Government will later on return the price of the subsidy. This
is something where the consumer will feel that they are being pick-pocketed.

Sir, I am not making any political allegation. My words are not said with any political agenda. This is common man's language and this is common
man's plight. The common man is being burdened by taxes and taxes while the corporates are being exempted and exempted. In the Finance Bill
also, the corporates have been left out. It is a free for all in the case of corporates. They can donate any amount to the political parties. There is no
free lunch at all. In the Parliament House also, there is not even a free lunch. Even if we work or if our staff works upto 10 p.m. or 11 p.m., there is
no free lunch at all. Sometimes in some countries, there will be a big hoarding saying 'free' but there will be nothing in fine prints. It is just like that.
All the concessions which were given to the poor people are being taken back but concessions are again and again poured upon the corporates.

Sir, it has been pointed out in this august House about the vacancies. How many vacancies are yet to be filled up? Our hon. Minister very well knows
it. Even the Income Tax Department is limping . I am not saying that it is orthopaedically handicapped, with all due respect to my friends. It is
working with less than 60 per cent of the total strength. What is the strength of the Customs Department? It is also limping. The Government of
India should take initiatives to fill up around one million vacancies including two lakhs of vacancies in the Railways also.

Here, I would like to make two more points. One is regarding this Bill itself. At the end of page 19, it is said that the proposed Bill also seeks to
abolish the cess levied on water consumed by certain industries, etc. Water has become a scare resource. Even my State received 36 per cent less
rain than it should have got last year. There is no drinking water available. The country is facing drought. All States are facing drought. If the
industries are having a free say and if the cess levied on the consumption of water is being withdrawn, the people will be at the mercy of the
corporates.

I have one point to make regarding the taxation law. Our nation is very much proud of our performing arts. We have 64 performing arts like
Kathakali, Mohiniattam, Qdissi, etc. Magic is one of these arts. But what is the position of magic? Is the Government intending to put magic under
entertainment tax or will magic also be considered as one among the performing arts? Only if it is put in the performing arts and the Government is
giving tax exemptions, it will flourish. We are living in a stage where circus is vanishing. It was once upon a time flourishing in India. The world was
very much amazed because we were having very good circus teams but now our circus teams have vanished. Magic is also another sector like this.

There are traditional industries like the handloom, the fisheries, the pottery, the bamboo industry and the carpentry. Do not put the carpenters also
under the carpentry industry. Industry is something else and the traditional workers are doing something. They are earning their livelihood without
any help from the Government.

Lastly, when I conclude, I would beg the Government through you Sir, to kindly give adequate loans to the traditional sector for their sustenance and
livelihood. Otherwise, the traditional industries will vanish and if they vanish, they will not reappear. Thank you, Sir.

*m08

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Mr. Chairman, Sir, thank you for the opportunity to speak. Last week we passed four Bills related
to the GST, the Central Goods and Services Tax Bill, the Integrated Goods and Services Tax Bill, the Union Territory Goods and Services Tax Bill and
the Goods and Services Tax (Compensation to the States) Bill.

There were so many apprehensions and objections, and consequently several Members have moved amendments. Our Party believes that these
amendments should have been there. But we did pass the Bills finally. We come from a progressive State. Ours is a progressive Government. We are
not the ones to cry over spilt milk. It has already happened and we passed the Bills.

Today's Bill is consequential to the fourth point. Our Party, our nation and this Parliament took a great leap of faith in our Government. We hope that
this will really leap frog our country into a new era of tax-compliant India.

We also have faith in the GST Council. Literally the Government gave lot of powers to the GST Council. There were arguments over the
composition of the Council and its working methodologies. Those were the most serious objections. We also have these objections. Nevertheless,
past is over and we do need to look forward. In the best interest of moving things forward, we from the TRS Party support the Bill. But as we
mentioned, passing the Bill is one thing, implementation is yet another thing. We wish the Government well to implement the Bill with as much zeal
as it did with passing the Bill. Thank you.



SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Mr. Chairman, Sir, thank you very much. Many Members who spoke before me have said that it
is only a consequential Bill to the GST and the Budget. But it involves lots of amendments, repealing of several Acts, proposing of several provisions
and many other things. Since we have already supported the GST Bill and the Budget, obviously we have less objections.

With regard to the imposition of the Compensation Cess to protect the domestic products against the imported ones, I could not understand the
logic. Now, we are making the market very competitive. Of course, there is a need to protect the local manufacturers. At the same time, should we
not encourage competition amongst the manufacturers? Therefore, the Compensation Cess may not be relevant in the present day competitive
marketing.

Secondly, it removes several cesses and surcharges and makes the taxation system quite simple. It is a welcome feature. But to make India a single
market, perhaps important products like the petroleum, petroleum products and the aviation fuel, etc. should be brought within its ambit as soon as
possible so that the GST could be more relevant. Otherwise, it continues to be in different tax slabs. What is extremely logical, at least to me, is the
abolition of cess on water, the reason being that this is the only source of income for the local panchayats. When the industries are established or
when the bigger local bodies take the water from the villages and if they do not pay the cess, obviously the village panchayats are put to a great
loss.

These days the demands from the public and from the village panchayats are rising year after year, but the resources for the village are coming
down. Whatever the little cess that the local bodies are collecting, if that is also removed then it will definitely hamper the local panchayats. That
may be reconsidered.

Every time we are only considering the streamlining and reforming of taxes. But we are not thinking of creating new sources for generating
revenues. Perhaps the Government could consider the Corporate Social Responsibility. It says that two per cent of the profit of each company should
go to the development of the local areas. But I must say, with a lot of pain, that not a single company gives its share of the CSR. I will give you the
classic example. In my constituency, Tirupati, we have world class Sri City SEZs at Menakuru and Mambattu.

There are a lot of generation activities and other things going on there. But the moment we cross the limit of the SEZ, absolute poverty prevails and
there is no infrastructure in the villages. Perhaps, if the CSR is implemented with a lot of faith and zeal, this gap between the urban areas and rural
areas can be reduced.

Similarly, I do not think that people have to be threatened with IT raids. But when we have 135 crore people in India, hardly 0.1 per cent of the
people are paying taxes? Why is it so? We know that the entire State wealth has been concentrated in one per cent of the people. So, the tax
reforms should also focus on how to bridge the gap between the rich and the poor and the rural areas and the urban areas because the gap is
increasing year after year between the rich and the poor and the urban and the rural areas.

We always talk only GDP. We are so proud of it and every time we say that it is growing at the rate of 7 per cent or 7.25 per cent. Certainly it will
not reflect the Human Development Index because the poor is remaining as poor and the rich people are becoming richer and richer.

Secondly, every time we harp on infrastructure. But there is no focus on building rural infrastructure. As a result, the villages are being deprived of
even the basic amenities like roads, streets, drinking water and housing etc. So, it is high time that the Government focuses on rural areas rather
than on urban areas.

HON. CHAIRPERSON : Please conclude now.
SHRI VARAPRASAD RAO VELAGAPALLI : Sir, I am just concluding.

There are a lot of loopholes in the system. As a result, our country is becoming a non-compliant country. So, the loopholes should be plugged so that
we can collect more taxes which would be beneficial to the people.
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"The Bill proposes to make certain amendments in the Customs Act, 1962, the Customs Tariff Act, 1975, the Central Excise Act, 1944, the
Finance Act, 2001, the Finance Act, 2005 and to repeal certain enactments which are consequential to the enactments proposed to be
enacted for the introduction of goods and services tax. It does not involve any financial implication.”
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HON. CHAIRPERSON : The question is:

"That the Bill further to amend the Customs Act, 1962, the Customs Tariff Act, 1975, the Central Excise Act, 1944, the Finance Act,
2001 and the Finance Act, 2005 and to repeal certain enactments be taken into consideration.”

The motion was adopted.
HON. CHAIRPERSON: The House shall now take up clause by clause consideration of the Bill.
The question is:
"That clauses 2 to 12 stand part of the Bill.
The motion was adopted.
Causes 2 to 12 were added to the Bill.
Motion Re: Suspension of Rule 80 (i)
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH KUMAR GANGWAR): Sir, I beg to move:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far as it requires
that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 2* to the Taxation Laws (Amendment) Bill, 2017 and that this amendment may be
allowed to be moved."

HON. CHAIRPERSON: The question is:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far as it requires
that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 2 to the Taxation Laws (Amendment) Bill, 2017 and that this amendment may be
allowed to be moved."

The motion was adopted.
New Clauses 12A, 12B and 12C
Amendment made:
Page 6, afterline 46, insert--
"CHAPTER ITIA
CENTRAL SALES TAX

Amendment 12A. In the Central Sales Tax Act, 1956 74 of 1956.
of section 2. (hereinafter referred as Central Sales Tax
Act), in section 2,--

(a) clause (c) shall be omitted;
(b) for clause (d), the following clause shall be substituted, namely:--

'(d) "goods" meansa€”
(i) petroleum crude;
(ii) high speed diesel;
(i) motor spirit (commonly known as petrol);
(iv) natural gas;
(v) aviation turbine fuel; and
(vi) alcoholic liquor for human consumption;

Omission of 12B. In the Central Sales Tax Act, section 14
section 14. shall be omitted.



Omission of 12C. In the Central Sales Tax Act, section 15
section 15. shall be omitted.”. (2)

(Shri Santosh Kumar Gangwar)

HON. CHAIRPERSON: The guestion is:
"That new clauses 12A, 12B and 12C be added to the Bill."
The motion was adopted.
New Clauses 124, 12B and 12C were added to the Bill.
Clauses 13 to 16 were added to the Bill.
First to Third Schedules were added to the Bill .

Clause 1 and the Enacting Formula were added to the Bill.

Title

Amendment made:

Page 1, in the long title,--

after"the Central Excise Act, 1944,".

Insert "the Central Sales Tax Act, 1956,". (1)

(Shri Santosh Kumar Gangwar)
HON. CHAIRPERSON: The question is:

"That the Title, as amended, stand part of the Bill."
The motion was adopted.

The Title was added to the Bill.

SHRI SANTOSH KUMAR GANGWAR: Sir, I beg to move:

"That the Bill, as amended, be passed."
HON. CHAIRPERSON: Motion moved:

"That the Bill, as amended, be passed.”
SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, I have a small guestion to which I want a reply.

The GST Network is supposed to form the backbone of the new tax regime. What I want to know from the hon. Minister, from the Government really,
is that the Central Government and State Governments together have about 49 per cent holding and 51 per cent holding is with the pseudo private
company. ...( Interruptions) It is a private company.

HON. CHAIRPERSON: Hon. Minister will reply.
SHRI NISHIKANT DUBEY : Sir, it is not a private company. It is owned by financial institutions like ICICI Bank, HDFC Bank, HDFC Ltd.
SHRI TATHAGATA SATPATHY : Okay, it is owned by financial institutions.

Sir, what is happening now is that more than 60 per cent of financial transactions are being done by government banks and 30 odd per cent are
being done by HDFC Ltd., HDFC Bank and the so-called private companies.

HON. CHAIRPERSON: What is your question?
SHRI TATHAGATA SATPATHY : Sir, I am asking my question to you, the Chair.

Now, you are taking the transactions of more than 60 per cent transactions that are transacted by government banks and handing over the data to
the private companies - some people are saying that they are not private individuals — to these people who are handling 30 per cent of the data
already. Then, under the guise of national security, you are banning RTI and you are stopping the Comptroller & Auditor General (C&AG) from



getting into this. I would like to know ...(Interruptions) You are not a Minister, please.

All that I want to know from the Minister is this. If it is a national security issue, then why are these people being handed over so much data? I am
concerned with the data. If it is not a national security issue, then why is RTI and CR&AG banned from investigating into this thing? That is all.

HON. CHAIRPERSON : Hon. Minister, would you like to respond to the query raised by the hon. Member?
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SHRI BHARTRUHARI MAHTAB : It is an assurance.
SHRI TATHAGATA SATPATHY : Yes, it is an assurance. Thank you.
HON. CHAIRPERSON: The question is:

"That the Bill, as amended, be passed.”

The motion was adopted.
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